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LAW DEPARTMENT |
NOTIFICATION
The 23rd Agril, 2016 : _
No.3567—I- Legls-ﬁlztl‘thL —The following Act of the Odisha Lagislative.
Assembly hamng been assented to by the Govemor on the 23rd Apnl 2016 is hereby
publlsh for general information:—- : :

ODISHA ACT 4 OF 2016

" THE ODISHA OFFICES OF PROFIT (REMOVAL OF
DISQUALIFICATIDNSI AHEHDHEHT ACT, 2015

AH ACT FURTHER TO AMEND THE ODISHA OFFICES OF PROFIT
(REMOVAL OF DISQUALI?ICATIDNS} ACT 1961

Be it enacted by the Lagislawré of the State of Qdisha in the
" Sixty-seventh Year of the Republic of India as follows:— -
" shordtle. < . (1) This Act may be called the Ddlsha Offices -of Proﬁt
T (Removal of Disqualifications) Amendment Act, 2016.
(21t shalf be deemed 1o have mme into foroe on the 18th.
Januam 20186,
_ Amentmet - 2 IR the Odisha Offices of Proft (Removal of ogigsa
- of section 3. Dlsqualﬁcatluna} Act, 1961 (hereinafier referred to as the principal ‘:‘;iﬁ of
Act), in section -3, after clause {j), the fallowmg clause sha’ll be
inserted, namely-—- ' :



“K) the office of Chairperson, ‘Vice-Chairparson or Member, by
~ whatever name called, in any statutury or nan—sﬁh.rtory bwy '
spgmf ied lnt'l'ieTable“ :

ot . 3.inthe principal nm, after the Sd‘ladula the following table shall
Of new

" Table. be insarted, namely—_ ~_ . : L

“Table
[See seci‘ron 3 {k)] _
Sl : Name of the Body'
No. : . : -
(1) : _ 2)

1 | The District Planning Committee constituted under the Ddlsha Dlstnc:t
Planning Committees Act, 1998 (Odisha Act, 8 of 199&]

2 | The Western Odisha Development Council established under the.
Western Odisha Development Council Aet, 2000 {Odisha Act 10-of
2000). T -

| 3 | state Planning Board constituted by. the State Government under
| resolution No.14502, dated the 27th July 1098 by the Planmng and’
'Co-ordination Department" _ T

R“’l?ﬁ_'a'?d 4 (1) The Odisha Offices of Profit (Removal of Dnsqualiﬂcatmns] Dﬂimz
NS Amendment Ordinance, 2016 is hereby repealed. . of 2016
{2) Nntvmmstandmg such repeal anything done or any action takan
i pursuance of the provision of the said Ordinance shall
be daemed to have been done or taken under the provisions of
this Aﬂt '
By order of the Gmremar

- BIBHU PRASAD ROUTRAY
o Principal' Secretary-tn.Gwernmenj.

Prlntad and publlshed i:uy the Director, Printing, Stationery and Fubllcatinn Odlsha Guttad(-m
QOGPISBP Ex. Gaz. 149—-1 73+380 .



